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UPON hearing the counsel the Court made the following
ORDER

Respondent Nos. 1 to 4 are Lrs. of deceased main
Respondent-K N Verma.

It is stated at the Bar that Respondent Nos. 2 to 4 are
already represented through Mr. Anand Varma, Advocate on Record in
SLP (C ) No. 23852 of 2017 and the name of the respondent no.1 has
been deleted from the array of parties in SLP (C ) No. 23852 of
2017.

In view of the above, the name of Respondent No. 1 be
treated to be deleted from the array of parties in the instant
Petitions also and Respondent Nos. 2 to 4 are represented through
Mr. Anand Varma, Advocate on Record.

And Respondent nos. 6 & 8 are the Petitioners in SLP (C)
No. 23852 of 2017.

In view of the above, all defects pointed out by the
Registry can be taken as cured.

Registry to take steps to 1list the matter before the
Court.
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